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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
* kK

C.A.1430/95. Dt, ef Decisjen : 17#03-98.

Smt.N,Elisamma .. Applicant,
Vs
i. The Supdt, ef Pest Cffices,
Khamma Pestal Divisien,
Khammam=3, A.P,

2. Mrs., Padma .. Respendents,

counsel for the applicant : Mr.P,Rathaiah

Ceunsel for the respendents : Mr.K.Ramulu, Addl.CGSC.

CCRAM:
THE HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B,S,JAI FARAMESHWAR : MEMBER (JUDL.)
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ORDER

ORAL CRDER (PER HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

: Heard
Nene for the applicant. /Mrs,Rukmini’ for Mr.K.Ramulu,
fer R-1
learned counsel fer the respendent/. Nene for the Respendent Ne, 2.

2. The fagcts ef this case are as fellows:i-
» b |

Pue to the vacancy ef the pest of Extra Departmental
Branch Post Master, Yerrebeinapalli Village; Kallur Maﬁdal, Khammam
District a requisitien was placed on the empleyment exchange fer
sponsering candidates., As there was ne respense frem the District
Empleyment Exchange, Khammam in respense te the requisitien dated
7-5-95,4:2en netificatien was issued on 6—7-95 fixing the last date
fer receipt ef applicatiens as 5-8-95, Ten applicatiens were

received in respense te the netificatien including that ef the
wBE .
THY ‘

applicant as well as R=2, R=2 wasﬁse;egted. 7
3. This OA is filed fer setting‘asidé the appreintment order
of R-2 and for a censequertial directien te R~1 to select the applican
fer the pest of EDBFPM, Yerrabeinapally Branqh effice, as per D.G, P&T
Letter‘ﬂo.43~84/80-Pen.. dated 13~-03-84, |
a, _ As per the D.G, P&T Letter dated 13-3-84 if there. is
iradequate representatien ef the SC/ST in the ED staff, SC/ST may be
given preference, subject te the cenditien laid therein,
5. - The applicant submits that she is g;LSC candidate and as
there was inadequate representatien of SC in the ED cadre in that
divisien she ha%:to be appeinted giving preference te g:; even theugh
&he had secured less marks than Re2 «X X000 XEORreedr P KX XTIE KKK
BMRIK KSR KNK XK HEIUNIDUX
6. The Calcutta-Bench ef this Tribunal reperted in 1997 (36)
ATC 41 (Shibnath Dhara Vs, UOl & Cthers) held that preference can be
given te SC/ST enly if the notificatien states that preference will

be given te the SC/ST., If ne such cenditien is there in the netifi-

caticp then the mest eligible meritericus candidate must be selected,

Je— N



‘cation and hence they have selected R-2 as both the R-2 and the

@

3=

It is not stated by the applicant that in the netificatioen it has’

been stated that the preference will be given te-SC/ST candidates.

- The respendents submit that there are ne such remarks in the notifi-

applicant fulfilled all the cenditiens in regard te inceme and
preperty and amengst the two, R-2 was found mere mer;torious. R=2
had secured 400 marks in SSC whereas the zpplicant got only 273 marks
in S88C. 'In case the applicent is of theropinimn tﬁat netificatien ié
faulty as ne rvreference was given to the SC éandidaté, she sheuld
have challenged the notificatien even before she applied for the pest,
Having submitted to the netification and applied for the pest witheut
hesitation even without a protest the applicant ¢annet challenge the
selection now, | |

7.. In view of the: gbeve we dG-nét find any reason te allew
this applicatien. Hence the applicqtién-is dismissed as having ne
merits. However, if the respondents censider ‘in fu@mre ED
appeintments the fulfilment of the D.G. P&T 1e¥ter dated 13-05-84

is necessary by ccunting the number of SC/ST in the cadre of ED and
if it is inadequdte, then actien as given by D.G.‘P&T letter dated-

13-3-84 sheuld be followed by indicating in the netificatien in regard

to the preference te be given to the sc/ST candidates.

8. The 02 is diesmissed with the ebservatioens as abeve,
No costs.

(E.SLJAT’FiEXﬁgg;;;;;’#’) (R. RANGARAJAN}

: MEMBER(JUDL.) - - " MEMBER(ADMNM.) '

\dy

Dated : The 17th_March, 1998,

Tpictated in the CpenCeurt) -
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1. The Supdt. of Post Dffices, Khammam Pos%ar
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